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Bg,Justlce Ashok AqarwaLACha;Qman

Agpplicant is an  emplovee pf the National

Centre for . Jute Diversification (in short “RHCJID”). He

claims regularisation of his services from the post _ of

- Dally Wager Tvpist to that of Stenographer Grade ‘C”. . Hsz

has cited instances of similar daily wager typists who have

‘baesn- Fagularised in National Jute Manufactufe- Corporation

“CUT

{in short *NIMC*). aforesaid howevwr ha$ hot-'beén

notified ‘under Section 14 of the Administrative Tribunals

Act. It is immaterial that while being employed with‘NCJD,

©applicant®s services have been utilised in the Office <

the Ministry of ~Textiie$. Relief Claimed,Aia for

regularisation of- services with NCJD.

7 . 3 Under the 01rvumstan ed€, this Tribunal will
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have no jurisdiction to entertain the present OA. It i

therefore, dismissed for want of Jurisdiction.

- CIECA—-

( S.A.T. Rizvi )
Member (A)




